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Bill No. 09-HLA of 2020

THE HARYANA GROUP D EMPLOYEES (RECRUITMENT AND CONDITIONS OF
SERVICE) AMENDMENT BILL, 2020

A
BILL

further to amend the Haryana Group D Employees (Recruitment and Conditions of
Service) Act, 2018.

Be it enacted by the Legislature of the State of Haryana in the Seventy-first Year of the
Republic of India as follows:—

1. This Act may be called the Haryana Group D Employees (Recruitment and Conditions
of Service) Amendment Act, 2020.

2. After sub-section (2) of section 1 of the Haryana Group D Employees (Recruitment and
Conditions of Service) Act, 2018 (hereinafter called the principal Act), the following
sub-section shall be added, namely:-

“(3) It shall apply to all persons appointed on any Group D post on or after the
28th March, 2018.”.
3. In section 2 of the principal Act,-
(1) for clause (a), the following clause shall be substituted, namely:-
‘(a) “appointing authority” means,-

@) the authority empowered to make appointment to the service of
which the Government employee is for the time being a member; or

(i)  the authority empowered to make appointment to the post which
the Government employee for the time being holds; or
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6.

(i)  the authority which appointed the Government employee to such
service, pay structure or post, as the case may be; or

(iv)  where the Government employee having been a permanent member
of any other service or having held any other post, has been in
continuous employment of the Government, the authority which
appointed him to that service or to that post whichever authority is
the highest authority;’;

(il)  for clause (b), the following clause shall be substituted, namely:-

‘(b) “appointment” means an appointment of a member of Service in
accordance with this Act or any rules for compassionate appointment,
applicable at the time of such appointment, as the case may be, who
discharges, for the first time, the duties of a post borne on the cadre of
such Service or commences the probation, instruction or training
prescribed thereof;’;

(iii)  for clause (n), the following clause shall be substituted, namely:-
‘(n) “Service” means a common cadre of Group D posts in the State;’.

Section 12 of the principal Act shall be omitted.

In section 15 of the principal Act,-

(1) for the sign “:” existing after the first proviso, the sign “.” shall be substituted;
and

(i)  the second proviso shall be omitted.

Sections 16, 17, 18, 19 and 20 of the principal Act shall be omitted.
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STATEMENT OF OBJECTS AND REASONS

The Haryana Group D Employees (Recruitment and Conditions of Service) Act, 2018 (Haryana Act No. 5
of 2018) was enacted with an object of providing common conditions of service, minimum age, common minimum
qualifications, transparent selection criteria along-with some weightage for socio-economic status, experience and
doing away with practice of interviews for recruitment to various Group-D posts.

However, the State of Haryana has faced some difficulties, while interpreting and implementing the
provisions of the said Act No. 5 of 2018. In order to mitigate the difficulties, being faced by the State while
interpreting the provisions it is necessary to make certain amendments in Act No. 5 of 2018. Accordingly, to achieve
the said purpose, the need to amend Haryana Act No. 5 of 2018 has become necessary.

Hence this Bill.
MANOHAR LAL,
Chief Minister, Haryana.
Chandigarh: R. K. NANDAL,

The 26th February, 2020. Secretary.
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